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I WA B ATeAId H ARAT a9 AfAFTIH, 1927 (1927 &1 X VI df ) & arT 29 (1) # wed
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o | ITd BT g oTFT ATH | ETaT | @RI EERTS forew
M Uq G&T | Gr | T (Tas #)
1 2 3 4 5 6 7 8
1 | SERIYR | Ry 106 116 696 60.00 R ASTwAT AlTD
STt
2 aBRMS | Rydaxt 109 310 1779 21.00 TR HoTwall d1feTd




2 fAgR e (srmuRvT), 2 3nfie 2018
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Ik Ud 9T | 9EdT | 9T (Taps #)
1 2 3 4 5 6 7 8
SITet
3 ol @RI 264 107 |4 '@ 2.82 AR FoT®M AIfTh
4 418 STet
6 11.00
4 RETR WRT 263 25 4 2.84 IR AOTwaNT HIfeTd
2 7.36 STt
5 qreET EEAF 25 /17 31 186 25.00 AR AOTRAT ATfolh
TR feemr
6 Hgig Inll 13,/93 105 137 12.00 iR ASTHAT HAleTdh
SidarR Ui wfeH
7 | PedoN I 2/9 86 1191 5.00 R FoT®M ATfeTh
STt
151.20
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No Van bhoomi-13/2008 331 (E.) /Pa.Va.—60.41 ha. of forest land has been diverted
under the Forest (Conservation) Act, 1980 for construction of Kundghat Reservoir Project by way
of errecting a bandh on Bahuar river in Sikandra Block of Jamui district. As provided under the
said Act, 151.20 acres (61.215 ha.) of undisputed Gair Mazrua non-forest land in different khata,
khesra of Chakai, Sono, Jhajha, Khaira and Sikandra Circles of Jamui district has been transferred
by the Revenue and Land Reforms department, Government of Bihar to the department of
Environment & Forest, Bihar without fee on permanent basis in lieu of said diversion of forest
land. People of concerned villages have given their consent an unanimous on transferring the said
land to the Environment and Forest department by way of unanimous resolution. As per conditions
for diversion, the said transferred non-forest Land has to be notified as Reserve/Protected forest.

In the light of aforementioned facts, the Governor of Bihar in exercise of powers conferred
by section 29 (1) of the Indian Forest Act, 1927 (Act No. XVI of 1927) declare the said 151.20
acres (61.215 ha.) non-forest land, details of which is given in the Schedule, as Protected
Forest (P.F):-

Schedule
S. Name of Circle Thana | Khata | Khesara Area in Kism
N. mauza number No No Acres
1 2 3 4 5 6 7 8
1 Jagdishpur | Sikandra 106 116 696 60.00 Gair Mazrua Malik
Jungle
2 Lachuar Sikandra 109 310 1779 21.00 Gair Mazrua Malik
Jungle
3 Harni Khaira 264 107 4 % 2.82 Gair Mazrua Malik
49 4.18 Jungle
6 11.00
4 Sakdari Khaira 263 25 4 2.84 Gair Mazrua Malik
2 7.36 Jungle




figR To1e (sRmeRer), 2 31 2018 3

S. Name of Circle Thana | Khata | Khesara Areain Kism
N. mauza number No No Acres
1 2 3 4 5 6 7 8
5 Bagha Chakai 25/17 31 186 25.00 Gair Mazrua Malik
Patthar Tilha
6 Mahugaon Sono 13/93 105 137 12.00 Gair Mazrua Malik
Thikedar Parati
Kadim
Kathbazra Jhajha 2/9 86 1191 5.00 Gair Mazrua Malik
jungle
151.20

151.20 acre or 61.215 ha.

By order of Governor of Bihar.
RATNESH JHA,
Joint Secretary to the Govt. of Bihar.

refters, AfAATery qsumed,
fagR, 9e1 aRT yabIfera wd gfsal

fagR o (SMATERUT) 293-571+200-S10€T0dt0|
Website: http://egazette.bih.nic.in




